LU5 Matters under

(i) N=p FOR STOPPING FURTHER
IMPORT OF RUBBER IN THE INTEREST
OF . .DEGENOUS RUBBER CULTIVATORS.

SHRI GEORGE JOSEPH MUNDA-
CRAL (Muvattupuzha): Following
the import and release of large stock
of natural rubber by STC during the
month of September—the peak rub-
ker production time—it has created
great crisis in p'antation industry. The
price of rubber has crashed more than
Rs. 3,000/- per ton and there lg§ no
demand for rubber now. To saye the
poor and marginal rubber cultivators,
I request tne Commerce Minister to
stop further imports of rubber, force
the manufacturers to keep three
months stock and {Instruct STC or
Rubher Board to purchase the surplus
rubber from the open market in order
to keep it as a buffer stock.

(iv) NEED FOR UTILISING MICRO-
WAVE CHMINEL IN KERALA FOR TELE-
VISING ASIANGAMES,

**SHRI V. S. VIJAYARAGHAVAN
(Palghat): The ASIAD 1982 is going
to be an event of great significance.
People all over the country are lo-
oking forward to witness it with great
eagerness, The Government had right-
ly made arrangements to televise the
games through INSAT-1 so that peo-
ple in different parts of the country
could see and enjoy it. Unfortunately,
with the failure of INSAT-I, the hopes
of witnessing Asian Games over the
TV in States which have a'! present
no facility of TV transmission have
been dashed. Particularly distressing
is the case of the State of Kerala,

Kerala has not yet been put on the
TV map. The people of Keralg were
hoping to wilness the games on TV
with the help of INSAT. But, with
that gone their hopes have been shat-
tered.
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However, the sifuation iy not so
hopeless. I understand that the exist--
ing microwave channels in Kerala can
be utilised for TV transmission pur-
poses, If these channels are used,
without much cost, people in Malabar,
Cochin and Trivendrum will be able
to witnes; the games on TV. This ar-
ragement ig existing presently in
Bangalore where with the help of
microwave channels. TV programmes
from Bombay and Madras are relayed.

Therefore, I would earnestly requesi
the hon, Minister of Communications
tg allow the microwave channels to
be wused for TV transmission in
people of Keraly could also enjoy the
people of Kerala could also enjoy the
games.

(v) RuURAL WATER
PROGRAMME 15 RAJASTHAN
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CHARITABLE ENDOWMENTR
(AMENDMENT) BILL

MR. CHAIRMAN: Now the House
will take up Item No. 10. I call upon
Shri Janardhan Poojary to move the
Bill, on behalf of Shri Pranab Mukher.
jee, p

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY): Sir, I beg
to move:

“That the Bill further to amend
the Charitable Endowments Act,
1890, be taken into consideration.”

This Bill seeks to amend the Chari-
table Endowments Act, 1890, g Nine-
teenth century enactment, in order to
provide for the laying of the ru'es
made under section I8 thereof by the
Central Government before Parlia-
ment and those made by the State
Governments before the re<pective
State Legislatures. This amendmenf
haa been sponsored to implement a
recommendation to that effect made

by the committee on Subordinate Le-
gislat'on.

MR. CHAIRMAN: Motion moved;

“That the Bill further to amend
the Charitable Endowments Act,
1890, be taken into consideration.,”

SHRI SOMNATH CHATTERJEE
(Jadavpur): Mr. Chairman, this seems
to be a very innocuoug Bill, which
purports to give effect to a very
import recommendation of the
Committe, on Subordinate Legisla-
tion, with regard to the laying of rules
on the Table of the HousSe. I had the
privilege of being associated with this
Committee. We have found that ‘here
are various rules which are being
made, which Parliament had no occa-
sion to consider, because a provision
for laying the rules on the Table of
the House, was not included in all



